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as Bombay (C.A.)
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RE; DOUBLE VOTING ON THE CON-

STITUTION (TWENTY-POURTH

... AMENDMENT) BILL,. 1970 -
) PR . i
.t DR, RAM:SUBHAG SINGH (Buxar) :
M. .Spéaker; Sir, on the 4th September, you
said that you would hold anénquiry into
the wrong voting, We said that there were
cases of double voting also. We find that
nothing. tangible “has been -done so ar.
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[Or. RaM Subhag Singh]

From the papers that have been laid on the
Table of the House it appears that there
were wrong votings., I did not want to dis-
pute your ruling at that time. But every
time more than 4 Members recorded double
voting. Later it was revealed that the votes
of some Members were also recorded thro-
ugh tellers. (Interruption). I do not want to
take much time. There are 5 Members who
voted twice, every time, on all the Divisions
on all the five times.

Therefore, I would request that this
matter should not go by lapse. So far
nothing tangible bas been done. I request
you, Mr. Speaker, to do something in re-
gard to this matter so that the prestige of
the House may not suffer.

SHRI RANGA (Srikakulam) : This is
a very serious matter and [ regret to say
that in spite of the repeated request that
we made on several occasions and later on
too, through letters and personal pleadings
with you, you were not good enough to
follow up the promise-the promise which
we understood you to make on the very
next day, in response to the demand made
in the House for a regular enquiry.

In your reply to me you were good en-
ough to say that the Rules Committee had
discussed this matter, But, Sir, that is not
the enquiry that we felt was needed, that we
bad in our mind. A more serious
effort should be made to enquire into
the whole thing, the background to it etc.
so that in future such things would not be
repeated.

Even in village panchayats, panchayat
samitis and so on, and various other insti-
tuations of local bodies, such things bhave
happened and are happening. Now, if we
do not take sufficiently serious notice of
what has happened in this House, in diffe-
rent parts of the country we would be hear-
ing more and more of such things that when
in the Lok Sabha itself such things are all-
owed to happen and they have happened,
why should anybody find fault with what
is being done in the local bodies and so
on,

Lest the general standard in regard to
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voting in all these various representative
institutions should come to be denigrated
on the analogy of what has happend here,
I would request you to take a more serious
view of this whole matter and accede to
our request that an independent enquiry
should be made under your authority, thro-
ugh a Commiittee of the House, or in what-
ever way you would be pleased to consti-
tute it, after consulting the leaders of vari-
ous parties in this House, so that all the
facts regarding what happened, about which
details have already been given by the Lea-
der of the Opposition, Dr. Ram Subhag
Singh, would be found out, and then first
of all, it would be found out who those
Members concerned are and Low they did
it and on what inspiration or with what su-
pport they did it, whether there was any
force at all behind it and so on, and then
the people concerned would be properly ad-
monished, and, thereafter, what steps could
be taken for the future in order to see that
similar things would not be permitted and
would not happen. I would like you to go
into this matter of appointing the tellers
also. I think the present system needs to
be improved. How it has to be improved
has got to be studied also.

wt wEw fag awRd (FFIWY) -
oeqe AEIAT, &0 $421 F¢ fawrfear A1
€ &1 |z 37 o fa=mre s awar
U T AT AL &1 g aawa q
f 58 AIAS KT q/T § oATH FT FIIAT
ag qar aqrar aed 2 o iy ageal 4
&) qX a1z fRw Far 31 AQrAYTAY ¥
fear @1 A= & frar 7 fox wfasa &
foq F2q ISAT W IFA fF 5@ a@
# Tz g3 F 7 92 ;T gEA A A ASG-
g grar @ 9% AR ¥ g7 & sl A
a1 a7 & 79 ¥ fdr sFTIwr EIg A
@ Sfea o s A fawife @
ar ¥ § ag vafw ) § W& =g
fe Ta wraS ¥ wg R § M aT iR
T A% FAS &1 ART T N wRE wfawy
& ar ¥ Y farwifen sT 8% o

st wem oewt . ¥ fasg
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@t & a1 fr fag g% A 75 wIAr
T I AW fafrwa s ¥ @ gAR
H ST ¥ @raey § I AFAAF
geEdl & wrEg ¥ 0F a9 qqasgE
dar #1 | we® XS AW gwa fau §
g g & frowm gdar G faw-faw
qifedi & Faml # gar #3 AEAqQ
frgr o8 R & 39 awg § swg agi 5=
AR FWF ¥ A agi @ &
F fraa & A feT 99 @ea § wega
T qifs gark 937 & graeq § S 1799
szt Afasy & 7 97 qrg

SHRI TENNETI VISWANATHAM
+(Visakhapatnam) : May I also add that ma-
ny of us feel that a fuller inquiry is necess-
-ary not oaly to prevent but also to see that
the fair name of all Members is maintai-
ned ?

MR, SPEAKER : I had a statement
:preparad already and 1 waated to read it,
but after what has been mentioned by the
‘hon. leaders, ... ... ...

SHRI PILOO MODY (Godhra) : Plea-
se read it,

MR, SPEAKER : I think I should read
it so that hon. Members may know the po-
sition, and after that, I shall make a fur-
ther reference.

The Statement that I had to read after
<he presentation of the report was as fo-
Jdlows :

“Dr. Ram Subbag Singh, Prof. N. G. Ra-
nga, Acharya J. B. Kripalani, and some
other Members have written to me to ask
whether an enquiry in the matter of do«
uble voting on the Constitution (Twenty
fourth Amendment) Bill, 1970 had beed
conducted.

‘When the matter was first raised
Howse on the 3rd September,
observed :

in the
1970, 1

“For the future, either through
the Rules Committee or any oth-
er Committee, let it be exami-
ned, ™
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I referred the matter to the Rules
Committee as it related to the rules
of procedure The Rules Committiee
in which almost all the Parties, Groups
in Lok Sabha are represented, discu-
ssed the matter and made its comm-
endations. The minutes of the sittngs
dated the ¢th September, 1970, and
the 18th November, 1970 of the Co-
mmittee have been laid on the Table
of the House on the 10th November
and 26th November, 1970, respectively.,

The recommendations of the Committee
are before the Housea od it is for the Ho-
use to take such action as it deems more
fie.

Also, when this matter was raised, the
House expressed its wish that the matter
should be taken up immediately, and I said
this would be discussed for future purposes,
in view of the present case also, by the Ru-
les Committee or any other Committee, if
the Members so desired.

I sent Shri Shakdher, Secretary to Lok
Sabha, to certain members, and at that time
they concurred except Shri Ranga whom he
could not meet.

The matter was referred to the Rules
Committee and their Report is before the
House. The Committee have said that in
certain cases out of these or four members,
at the time of voting on certain clauses
out of four or five times, a mistake was
committed here and there, on this clause
that,

DR. RAM SUBHAG SINGH : Some
members committed it on all occasions.

MR. SPEAKER: At the time of final vo-
ting, something happened. Shri Ramshekhar
Prasad Singh had sat on the wrong seat and
voted. Then he got up the next day, admi-
tted his mistake and expressed his regret in
this very House.

This was considered by the Rules Co-
mmittee. The Committee considered every-
thing. They laid down a certain procedure
for the future. 1t was recently reconsidered
by the Rules Committee and that too is be-
fore the House-it is being laid on the Table
today by Shri Nath Pai cr some other hon.
member. Meetings were held very recently
again to r ider all those q
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[Me. Speaker ]

1 was asked to reprimand-not reprima-
nd but to warn or express my displeasure,
to Shri Ramshekbar Prasad Singh. He came
to my Chamber and I obeyed the directions
of the Committee. That is again is circula-
ted to hon. members.

The hon. leader said that he should
have been reprimanded in this House. If
he was warned in the Chamber, everything
is circulated here and the press know every -
thing, I do not think it is necessary. Butif
they wish that that should be repeated here,
1 do not mind. But certainly I have done
it once, If I had becn asked that it should
be done only in the Chamber, 1 could have
stood by that; I thought I had to call him
to my Cha.aber and do it. T did it and cir-
culated “it. But I do not mind doing it
here.........

SOME HON, MEMBERS :
" not necessary.
=t <fx g (90) : WA o9 AT
%1 fagr weasy welza, A 94 g faar
1T )

No, no;

SHRI RANDHIR SINGH (Rohtak) :
That is enough. Dr. Ram Subhag Singh
should be large-hearted.

SHRI RANGA : You have not conclu-
ded. 1 will bave my say later.

MR. SPEAKER : This is the position.
1 will stand by the wish of the House. I
think there should be complete satisfaction
on this.

DR. RAM SUBH: 5 SINGH : Ch.
Randhir Siogh said that I should be large-
hearted. I am prepared to be as. large hear-
ted as he or any otber member, But ‘there
js a case when on all the five dlvmons, five
members repeatedly mis-utilised the machme
because they voted on ‘the machine and’ at
the same time each told the tellers : ‘1. have
not voted; you record my vote.’ This i is
your record which indicates it; it is not my
record Whether there was any other force
opclm,ng behind that-1do pot want to name
a 1body is what we want to krow .

. 1970
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SHRI RANGA : I am sorry:1 am. not
at all satisfied with the way this thing has
so far been before the House. As Dr. Ram
Subhag Singh has said, the whole thing is in.
our own parliamentary record. Whether it
is five or four or three or two, anyhow cer-
tainly it is more than one. One hon. member
concerned has expressed his regret in this
House for having misbehaved in that
manper. Bu! what about the other four ?
Who are those four ? We would like to
know (Interruptions). 1f you find it so diffi-
cult to agree, I wish to suggest one thing.
We want a regular enquiry into this matter,
and if the House wants to excuse them later
on, let them do so, but we must know who
these four people are, why they did not,
whether they did it under any inspiration or
by mistake just on the spur of the moment
or anything like that. It could not have been
on the spur of the moment, because on all
the four occasions they continued to vote
and misbehave and spoil the record of this
House and the reputation of this House. Is
it not serious enough for you to take more
serious notice of it than you have done, and
not merely on your own,but on pressure, on
your request to you mad~ the very next day ?'

13 hrs.

I cannot understand tne hesitation on
the part of some of our Members to go into
this matter. We wanted a regular; full-
fleged enquiry into this matter, and it could
be a quasi-judicial enquiry. And that is why
we suggested that you kindly consult the-
leaders of all these parties and with their
consent and with their advice, kindly appoint
a regular, impartial enquiry and let us have
all the facts. And if on the findings of that
enquiry we are able to discover who those
Members are, then we should be able to
extract from them or welcome from. them
their regret and promise also of future good
hebaviour,

I do not-know whether 1t was . :possible
for the tellers to doubt the veracity :of any
statement that was being made by apy. parti-
cular Member, and if that is not . possible,
how can we possibly help these tellers in
future to obtain proper information ? All
these things have got to be gone into, and:
we cannot very. simply give it up in this way
and give the impression. that this Lok Sabha
also is light-hearted abeut thig matter.



221 Re. Voting on AGRAHAYANA 5, 1892 (8 .KA) ‘the ‘Coitsin,

=t 7y foad (g) @ seaer Ay,
W A ¥ fran afafa &1 enmang
Agq #§ a0 ar, F9ifs w13 3g Awar
I31AT TAT SHEY gAG  ZEF] FzAT Wy
g7 ) I WFHFT Giga T oA {wvar iw
ag sfwar &1 Argar g, Far & a9 faay
afufs 71 3 a5ar §

SHRI RANGA : But the next day we
-did not accept it.

st ag fomd : wemg wgiea, &
g fea eag s sgrar f5 @ amas &
FEAH T3 EFF AF g A AT F
art § gew § w18 aaqwght &% 1 fraw
afafa & gat ot & afaffy § Mz
™ AET & oJiT & T
afufy z@ frosd wr o f g ¥ N
asr#y @ifgai @ & 9 F To0a 73
IHT qar g1 ? £ ggr faas) aaat @
sfFa agi dte femd agi grar ...

=it gz fagr agat ;- oF-AT
1T AAT & YFAT §, TSI IIT A

t 7y foma : gAN  zER) aga
TEIE H ST FT W &1 &N FYT AY
sg fagal qadt &, afeT gedr agf
o ¢ ; fas or & d@ F A ¥ faan
afafy &t gate ag gar, ag a1 < uH-
AGT yare fag &1 qraen, gErfad faaa
wfafa 3 efiwe argg v agr | w9 99
F1 gaigr A1 Jaradt @ & Ffer =
qag §U g qg & fr fraw sfafa &
08 qg AAAT IS99 g AG qfgq 9
A G139 A gad FAS A AfAY, W
§ fadt F1 #1% caus A §, ofFT €8
# ydr #YE miofasas @ Ad , W9
faan afafs & @ sdad 1 W@
AR 1 w7 w7 @Y FAY AU E Q@A
& fady g s §, sfeagama 1 90
grsfad 1wy feay frafaa &
I ¥ iz famr, 5@ Ara o) g Afa,

O famy
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“ffq & ggowt @gar § f& AF
g EF Frat Y ale Far ¥ gew F
TATHZH A W@, T GIAF  HIL TAT-
wgAY &1 | wig €95 feay afafs w0
3 &, weara ¥ &1 g F AT 2,
o ¥ arfw? st afafa aar fas,
3fFT g A9 @ g ¥ 3@ @I At
semr, Sfaq AEf &, Ta § #E AdrAr
agl fassar, w6t 7 For o g fear
fasgd qT ag=mr g 1 oy wyaa e,
fag #7Y & myy UgAr =gy §, AT

AfFF 1 3 M w3 Tar AT @
GEr

To Tw guw fag : 9iF AEY §
faegia gT are A faan 2.

sit vy foma : @y wew Wy, gw
AT §, @l <l F FamE) Ay FHEY FA4T
Afad, g F1§ vaud a5 |

=it sEs fagdt oA @ aArsy )

st vy foma : & i F71 fa Q9 a8
T @ §, Waed # fad g § 9
F Al FY FAE I

st sew fagrd @Gy - Ay @EA
fagn afafa & q31 3, 97 7 fagw afufa
gart ¢, afra faaw afafq @z & a9t
A% @ gwdrag waw faww ¥ fA?
L =CERA]

it Torix g : 99 A gi=w w1 9%
FaY agY frar war, o #1 fas faw fad
frar mar, g8 fad fe v sfam ot &1
ol A 39T F E,

it g&w qT FVAW@ (I59T) : qi9F
ITLFEN

ot sReaR qaw (a8f) : wALHAT
ZAR § Y AR FTL AT FUD |
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SHRI NATH PAI: (Rajapur) Mr. Speak-
er, after I heard you I had thought that any
doubt that remained in their minds would
have been removed. It has now bezn sugge-
sted that the leaders of the parties should
be called.

SHRI ATAL BIHARI VAJPAYEE : On
a proper motion,

SHRI NATH PAI : That is a question
of procedure. But let us see the meaning
of it. Shri Vajpayee just now said that the
Committee was pot above or superior to
the House. I entirely agree with him. Ob-
viously, the Leader’s meeting is superior
to parliament !

SHRI ATAL BIHARI VAJPAYEE :
Nobody says so.

SHRI NATH PAI. That is the meaning;
we need not have to say it in so many
words. A committee of Parliament went
thorouhly into it. The M.Ps. concerned were
invited to give explapation. The records
were checked and scrutinised. Then it found
that it was in one case of a Member......
(Interruption) 1 assure Prof. Ranga of this.
When doubts were expressed on so impor-
taot an issue,l felt deeply concerned. I agree
that nothing shall be done by Parliament
that way. When there is any doubt, parti-
cularly on so important a maiter as the
constitutional amendment, when there was
such deep division in the House, everything
that we do must be above board and beyond
the realm of doubt, both in the House and
in the country. It was this abiding concern
of ours that compelled us in the Committee
mectings to go into the records, the photo-
stat copies and ask for the explanation of
these Members... ...

SHRI RANGA : Is it in your province
to do it ?

SHRI NATH PAI : I do not think it is
in my province to suspect everybody and
very thing. I know my province, My province
is pot this, that I go on doubting and suspe-
cting every body I do not regard that my provi-
nce. My province is this. I am prepared to
satisfyProf Ranga, to do everything human-
1y poss ble, reason ableand] ogical. to remove
any doubt. Who wants to go to this Commi-
tiee 1f we are to be treated like that 7 It is
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not a big honour; we give our time. You-
asked us. Never in fourteen years have I
gone to any Committee. Your predecessor
persuaded us to go to this Committee and

said; come and give us your time. What is

it that we did ? There was a doubt. Did

we dismiss it summarily. Were not explana-

tions demanded from Members concerned ?-
Were not the records called ? I want to tell

Prof, Ranga. We did two things, Unless

he wants to go on nursing a piejudice about
it, he will understand it. There should never
be any doubt in future. Under your

guidance the Committee evolved a totally

foolproof method or recording our vote and

the House, I am afraid, did not give that

consideration to the new methods submittes

by the Committee, which it deserved, we
wanted every Member to write in his own

hand- writing and give the paper to you so

that there is no possibility of any misunder-

standing or mistake over it. In its wisdom

the House rejected it...(Interruptions) 1 do-
not know,

&t g fowad : g £1 FEAE S
93 SAFIL A 8, 9§ faa = qgaw
AamT YT A ¢, 3fFT 3wy 3w M)
gt wrEr 1

it wew fagr ardal ;- 9w fw ag
T g1 @ A9Y 5 Arad moer €1 93
ag, & g |

st vy fomg : @@ @@ A ot
&S] F¥HET A fawmfa) & mgais....

ot g oif : AfEd, gaF gwT FTAT
g S% N aEEdy ad  f& oaur
famifeat of ? famfeay &1 frdt & @y
agY, M g fear, e agdt fear Wi
39 ® Fgi qugd F fear war 4 ag
mMIFT AT &, g F1E 0 g g

I am not quarreling about it. The two-
things were, what about the future, and
then, what about the past. With regard to
the past. the records were examined. Every-
thing: was evaluated, and it was the unani-
mous decision of the Committee; there was.
no difference of opinion in the Committee,.
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Every party is repr d very ad

A very able Member called Mr. Lobo Pra-
bhu who takes his duty very seriously,
contributes to the best of his ability to the
deliberations of the Committee. 1 am sorry
he is ot here,

Then the Committee took the decision
with you; and it was then agreed. Is it part
of our duty to prevent mistakes in the
future, or to humiliate a Member when he
says that he has committed a bonafide mistak
and apologises to the House and apolceis to
the spezker himself, saying,*I am very sorry
that it was done 7" After that, the matter
was regarded by the Committec as closed*
But in order to prevaent mistakes in future
Mr. Vajpayee, a new process after due
deliberation was evolved. It was the wisdom
of the house not even to consider it, but
to reject it, We do pot lament it. It is up to
the House, as you pointed out.(Interruption)

SHR1 RANDHIR SINGH: There was
no rcason why he should tender his appo-
logy again. (Interruption)

SHRI NATH PAI : May I point out
to Shri Vajpayee that Itake his objection
very scriously.  gmrgFY  ITEFT  ATARIY

g 2

st stzw fagr@ awdar: AN
grAsrd & fF ag gIw F aAd S
q.g § war A wary v faaw afafa
F fowrfea e@ gFHC Y W@y arar g ?
faaw afafs # sga fawifal 9 go7T
¥ ggd # fawryF@ t{‘m faaar
I1fgu |

= g o 0 s AR A g
gEar 27 S qOF AG HWYATAT A
F¥rFT I feq A9AwAT TAT AT )

st wes fagrt aenat @ faw
afafy 3 faerfest 97 a7 faae 3 0

sftamg Qi . Wi 3w TC fAAT
#% wfp frg A ¥ wa 57 fad
HrF gred wEr @Ea F fog Wy T
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3t aig & g AN W& amd Wy
g o 1y @ar Ag), gar Ag) A FYT
frawr 2 7 (sgaena)

It think there has been agitation with-
out any 1eason. (Interruptions Of course,
I am not opposing it. If Prof Ranga
wants the matter to be reopened, he is most
welcome to do it. I am not to say that it
is closed. But in fairness to the Committee
and 1o the Members conceined, I submit
that the Committee had thoroughly gone
into the matter, It is up to you to respect
our Judgment or not. We do not want to
add anything. But if Piof. Ranga wants a
post-mortem on the findings of the Commi-
ttee, I am not goiog to say no. Let the
Comnmitte find out a seccnd tin.e.

SHRI RANGA: I want to make is clear
that I am not concerned with the Commi-
ttees. My objection was that the Commi-
ttee should have been charged with this task
at all. (Interruption) Anyhow, you were good
enough to ask them to doit. I am very
unbappy about it. but at the same time,
what I want is that another Committee
should be appointed not only to study the
facts but to go into what has already been
indicated. I am not passiog any judgment
on that I am not concerned with them at
all. I am only concerned with my appeal\
to you and to the House through you,
(Interruption)

st @ A/ &wel  (FEAgT)
=T aradad A fag R Jag 9 q
39 faa 347 ®F@ FAS FT Ag qATT
T@r a1 wiag ga3rer fr gar qEr §
SrFT a1z 1 (smEw) o

Feqe WPIRY : UF I N UH
a,:a.(. {]. aﬁ"“(mm)"‘

ot frg wr @ s weded,
§eT § ®o@ FAY F WA qg  WANT
AAT | AN FRTT GWWYUHT FT G 97T
1 sfagra ar 3g%1 @ AT fRT 3aF
arg uws Adrar fasrer =117 ag o9
|y? foar wmar | A9y §3EF 31 AR
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[t faz =2z wr)

S TG FgAT @1 a5 7z fkar ) @ aATE &
1T | g TE BFET 3 39 a1 Ffae
AT E 1 zEY @i wifa Qar g fe
g fafszmrzisd & fafa # sq@mEr
3@%% l'"(amﬁ)""" Z 4id @A
BTt BfT 3w § =@ avg ar A1
TATKIAT FIT T g IqFT 2N marT

Far Fifey T wfacq ¥ fag §3 7 39
FTr F1fgm

SHRI S. M. BANERJEE : | remember
what happened on that day. You really
took the House into coafidence twice or
thrice and whatever doubts arose after
seeing the photostat copy, you cleared
them. In spite of that, when certain doubts
were expressed by the leader of the Swata-
ntra Party and others, you referred the
entire matter to the Rules Committee,
though we did not want it, because we have
been here for 14 years and we do commit
mistakes. Ths main point is whether the
mistake was deliberate and wilful. You
referced the matter to the Rules Committee.
Those hon. Members who were found to
have committed mistakes went to you and
apologised. The committee accepted that.
The committee also su:gested that in future
people should go to the lobby and the
votes should be recorded. After that,
when this question came up, Mr Vasudevan
Nair was in the Chair. Mr. Vajpayee was
not present. The Chairman put it to the
House whether we should resort to the new
practice for voting or not. The entire
House thought it was an aspersion on the
hon. Members and we rejected it. When
it was put to vote, by a consensus, we said
that ths present practice should continue,
I am sorry, Sir. It is nothing short of
witch-hunting  They are after their pound
of flesh for political puroses.

SHRI RANGA : I take strong objeciion
to it. For political purposes, are we to
understand that these guilty people have
behaved in that shameless manner ?
(Interruptions.)

SHRI SEZHIYAN (Kumbakonam) :
Whea the Rules Committee met, I was
invited by you., All these doubts now

NOVEMSER 36,1970

thé’Cons:n. (24th Amdr.) Bill 228

expressed were thoroughly gone into there,
I am afraid the hon Members who have
raised this question have not gone through
the miutes attached to the report. Tkis
is not first occasion when this sort of thing
happened. Previously on many occasions
members have sat aud voted from wrong
seats. I do not want to mention the names.
On one occasion a member belonging to
the Congress (O) voted from a wrong seat.
Later on it was corrected in the footnote of
the debates. The same thing happened
with a Jan Sangh member on another
occasion.  So, this is not the first occasion
it has happencd. It is just by mistake that
they have voted from wrong seats. About the
fourpersons who were voting again andagain
from the wrong seats on each clause on that
day, in one seat the light was not burning.
When a division takes place, there are
three processes, A light burns in the seat.
A light burns on the board there and then
the vote is recorded in the photo copy.
When the light: is not burning in the scat,
meber does not know whether the vote has
beén recorded or not. (Interruptions). Only
now, after the Rules Committee met, the
division numbers have been mentioned on
that board there. At that time, it was not
there. This is what had happend. Because
the light was not burining, the name was
given. This was not the first pccasion ;
people belonging to different parties had

done the same thing and the correction was
made.

It was also pointed out in the Rules
Committee by you that if these corrections
affected the results in an adverse way, you
took them into cosideration before annou-
ncing the result: That was made amply
clear All the Members representing
different parties in the Rules Committee
were satisficd then. Now is it open for
the House and the leaders here to say that
they do not accept what hon. Members,
who represent them in the Rules Committee,
did ?

Again and again it is said here that they
voted shamelessly. It is a very serious
reflection. This was thoroughly gone into
by all the members representing different
parties in the Rules Committee and they
unanimously came to that conclusion. It
is for the House to accept their report or
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not; that is a different matter but we should
uot cast aspersions on members and also on
the Rules Committee.

SHRI ATAL BIHARI VAJPAYEE
Nobody has cast aspersions.

SHRI SEZHIYAN :
said shameless.

Just now it was

SHRI RANGA : Why do you take
shelter behind it ? We have nevcr said
anything about the Rules Committee.

SHRI NATH PAI : To accuse of design
is the worst accusation. You said that it
was done by design,

SHRI RANGA : I said about those
Members who had voted in the wrong way
and not about your Members on the Rules
Committee. You find out from the records.
1 had made it very clcar that I was not
satisfied with your decision to send it to
the Rules Committee. Please do rot take
any offence. I wanted you to appoint
another committee... (Interruption)

MR. SPEAKER : When it was brought
up here, 1 mentioned it very clearly that 1
would be sending it to the Rules Commi-
ttee if the House said. Nota single disse-
nting vote came, But even before that I
made it very sure to consult everybody.
Except, unfortunately, for Shri Ranga- I
am very sorry, he could not be contacted-
all others were consulted. I assure Profe-
ssor Ranga that we considered each and
every thing dispassionately . (Interruption).
1 consulted Dr. Ram Subhag Singh also.
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SHRI NATH PAI : 1 propose that a
committee headed by Professor N, G.
Ranga be constituted and he be authorised
to nominate the other Members. We shall

- accerit the findings of the Committee, at
feast 1 will do. '

Lt

SHRI RANDHIR SINGH : We second

it, : .
SHRI S. M. BANERJEE : I move an
- amendment that there’ should be a one-
mar Committee headed:by Professor Ranga.

MR. SPEAKER: Are you quite seri-
ous ?

THE MINISTER OF PARLIAMEN.
TARY, AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH)
I would like to say that I agree with some
of the hon. Members who have spoken, like
Sho Nath Pai, Shri Madhu Limaye and
Shri Sezhiyan, that this matter was gone in-
to very carefully by the Rules Committeec
having becn appointed with the concurrence
of the House by you and it had been found
that there had been a mistake. Ap hon.
Member was good enough to come and apo-
lygise before the House.

SHRI RANGA : What about the oth-
ers ?

SHRI RAGHU RAMAIAH : It is
the height of vindictiveness to go on sayiog
that it is shameless and ali that,

Of late I have noticed-I wish the House
to forgive me-that in respect of decisions
takenin important committees where all par-
ties are represented, in the House questions
are raised about the bona fides of such co-
mmittees. The commniittees cannot function
if they are to be treated like this.

SHRI DATTATRAYA KUNTE (Ko-
laba) : Sir, I am one of those who voted
against the Constitution Amendment Bill. But
if the matier was referred to the Rules Co-
mmittee-and I know it was referred tot he
‘Rules Conmimittee m the House by you-and
the Rules Commitiee has gone into it, itis
but necessary for my friends who want to
question the decision taken by the Commi-
ttee to again place the particular matter be-
fore the Hause. I am ope of those who do
not know what exactly happened in the Ru-
les Committee. Let the papers be circulated.
‘Let us look into the ‘papers rather than so-
mebody coming to some cotclusion from
some quarter. This is really trying to mis-

-understand each othdr. 1°db bot understand
:how thesHouse shduld function in this par-
ticular-matter Are we going to take detiticns
onlyparfywise in a matter which concerns the
'whifle'Mouse - Therefore, 1 request evervone
-concerned not to debate the matter without
looking into all the necessary papers. May
1 suggest, let all the necessery popers be
circulated and let- +the Mcmbers look into
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them ? Otherwise, what is going to happen
is that no Member would like to be a mem-
ber of the Committee. At least, I would not
like to be a Member of the Committee. I
remember, on oae occasion, when the Select
Committee of which I was a Member had
come to a certain conclusion and came to
this House wanting an exteosion of time
for legitimate reasons, we were criticised.
I wanted to say something at that time. You
were pleased to make certain observations.
Do you want us to say that we do not want
to become Members of the Committee app.
ointed by the august House ? Let that si-
tuation not arise.

MR. SPEAKER * Now, the papers will
be circulated.

SHRI NATH PAl : The papers have
been circulated.

MR. SPEAKER : If any Member has
not received.........

SHRI DATTATRAYA KUNTE: I have
not received the papers.

MR. SPEAKER : The papers will be
circulated. I think, some way will be found
out.

SHRI S. M. BANERIJEE : Prof, Ranga
should withdraw whatever he has said about
the Rules Committee. (Interruptions).

SHRI RANGA : I have not said any—
thing about the Rules Committee I was
only dealing with the Speaker as to the ma-
nner in which he dealt with the matter.
(Interruptions).

SHRI JYOTIRMOY BASU (Diamond-
Harbour) : Sir, about 500 employees of the
Basumati have been affected by its closure.
This matter was discussed ia the Rajya Sa-
bha yesterday. Will you be kind enough to
allow a discussion in this House tomo-
rrow ? (Interruptions),
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13.28 brs.
PAPERS LAID ON THE TABLE

Annual Report of Haryana Agro-Indus-
tries Corporation Ltd., Annual Accounts etc.
of Annual Welfare Board, and Notifications

under Essentail Commodities Act,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI S, C. JAMIR) :
On behalf of Shri Annasahib Shinde. 1 beg
to lay on the Tablec :

(1) A -opy of the Annual Report of
theHaryana Agro-Industries Cor-
poration Limited Chandigarh
for the year ended the 30th June,
1969 along with the Audited Acco
unts and the Comments of the
Comptroller and Auditor General
thereon, under sub-section (1) of
section 619A of the Companies
Act, 1956. (Pluced in Library, See
No. LT-4390/70].

A copy of the Annual Accounts
of the Animals Welfare Board,
Madras for the year 1968-69
along with the Audit Report the-
reon (Hindi version)- [Placed in
Library. See, No. LT-.4391/70j.

A copy each of the following no-
tification under sub-section (6)
of section 3 of the Essential Co-
mmodities Act, 1955 :-

(i) G.S.R. 58 (Hindi version)
published in Gazette of Io-
dia dated the 5th Septem-
ber, 1970 rescinding the In-
ter-Zonal Wheat and Wheat
Products (Movement Con-
trol) Order, 1969, published
in Notification No. G. SR.
997 dated the 16th Apnl,
1969.

(ii ) The Rajastban Foodgrains
(Restrictions on Border Mo-
vement) Amendment Order,
1970 (Hindi version) publi-
shed in Notification No.
G. S. R. 587 in Gazette of
India dated the Sth Septe-
mber, 1970.

( iii ) The Southern States (Re-
gulation of Export of Rice)
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